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CENTRAL ADN.IN ISTRAT IVE TRIBUNAL
BAIGALORE BENGH

RSP U

Second Floor,
Commercial Complex,
' : Indirenagar,
----- RANGALORE - 560 038,

"“‘“"”""""x'&""- --------- Dated: ¢ 4 MAR 1995

APPLICATIFN NO. 232 to 244 of 1991(r)

APPLB;ANTS‘ Sri.,Ramaiah and three Others,,
V/S. | |

RESPGVDENTS Bir Commodre Atma Singh kir Officer Commanding,
Fir Force Station, Jalahalli Bangalore and others.,

 To

1, & &ri,D Leelakrlshnan,ﬁdvocete No, G-S,
! Brigade Links,No,54/1,First Main Road,
Seshadripuram, Bangalare-SSO g20,

2.,  Sri,M.Vasudeve Rao,Additionzl Central
‘Government Standing Coungel,High Court Bu11d1ng,
Bangalore-560 001,

Subject - Forwardlng coples of the Orders passed by the
Central Administrative Tribunal, Bangalnrn-SS.
———XX X

Please find enclosed herewith = copy of. the Ordor/
Stay | Frder/Iﬂtrrlm Order, passed by this Tribunal in the above
mentloned application(s) cn_09-03-1995,
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- CENTRAL ADMINISTRATIVE TRIBUNAL:_BANGALORE BENCH: BANGALORE
CIVIL PETITIONS (CIVIL) NOS.16 TO 19 OF 1995

THURSDAY, THIS THE 9TH DAY OF MARCH,1995.
Mr.Justice P.K.Shyamsundar, Vice-Chairman.

.Mr. T.V.Ramanan, ‘ .. Member(A)

1. Ramaiah, -
-S/0 Rudrappa,
Aged about 30 years,

2. P.Lourdunéthan,
.Son of Peter,
Aged about 24 years.

3. V.Channaiah,
S/o Channaiah,
‘Aged about 31 years.

4. P.Raja,
. S/o Padavattan,
Aged about 32 years.

Care of Sri D.leelakrishnan,
G-5, Brigade Links, No.54/1,
1st Main Road, Seshadripuram,

Bangalore-560020. «. Petitioners.

(By Advocate Shri D.Leelakrishnan}

\

1. Air Commodre Atma Singh,
_ Air Officer Commanding,
Air Force Station,
" Ministry of Defence, Government of India,
- Jalahalli West, Bangalore-560 015.

2. Air Marshall V.Puri,
Air Officer Commanding-in-Chief,
- dead Quarters Training Command,
Ministry of Defence,
Government of India, Hebbal,
Bangalore-560- 006.
3. Air Commod-e H.P.Singh, . A
Joint Director of Personnel (Civilians),
Air Head Quarters, Government
of India, riinistry of Defence,

Vayu Bhavan, New Delhi-110 Oll. .. Respondents.

(By Standing Counsel.Shri_ﬁ.Vasudeva Rao;
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0.A.No.232 to 244 of 1991 disposed of on 18-7-1991, the appli-

cants therein, a few of them are before us in these petitionms,

became entitled to the benefit of employment. After waiting

for considerable time and having found that the jobs assured

‘to tnem following the direction of the Tribunal in the aforesaid
cases did not follow, they have presented these contempt peti-

tions seeking a direction to the respondents to comply with .

the order of ;his Tribunal. Wwhen the matter stood thus, the
respondénts have now filed written objections supported by én
affidavit stating that steps have been taken to provide jobs
to the petitioners as made evident from Annexure-R2. We are
also now told that in about two months' time the formalities
of employing the petitioners would be satisfactorily completed.
In the f:ircumstances, bwe.make a rec;ord of the st.atemént_made
by Shri i{.Vasudeva Rao, learned Additional Central Government
Standing Counsel that in two wonths' time the: petitioners will
be considered for absorption in any available group-D posts
and withdraw the notice issued in these contempt petition on

that assurance. Shri- D.lLeelakrishnan, learned counsel for the

petitioners undertakes to furnish the correct addresses of the

petitioners as of now to enable issue of orders/communications,

to the department and he is permitted to furnish such addresses

to respondent-2 as soon as possible. - v o

Sd /-

Bangalore Bdnch
- Beng#ore

. . )
i! -

~VICE-CHAIRNAN.
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OW- %M%W @ UZ OV R |gnals Unit
Clo. Air Force Station Jalahalli,
Commandmg Off:cer Jalahalli West,

Bangalore - 560 015
Tele : 8394464/301

8394506 ! : ] ?
’ . { gct 95
- 585U/ 821/1/1/pC

CONTEMPT PETIONS Mg, 16 T0 19/95
IN
APPLICATION NO. 231 TO 244 OF 1991(F)

CE:»JN/

Te As per the above petitien I was ordsred te consider the names
of the four persons invelved in the petition for suitability of
employment as Group '0' civilians at 58 SU, AF. As instructed by the
Court all ths Formalltles had been oompleted by May 95.

2. Appelntment letters for enrelling 57 Group D' (including the enes’
found suitable: in the said petitions) are réady for despatch to individuals
but are held up pending instructions. ‘Although the undersigned has made
all efforts to!get an legal interpretatien of the Court order, the

ansuers, the uhit has been receiving are very vauge and non-committal,

3. As 8 last resert I have taken the liberty of writing to you- dlrectly
with a. request ‘to let the unit know if we can go ahead with the requirement
of Group 'D! civilians end issue appointment letters te all the successful
candidates. i

4. A brief hlqtory of the case is attached as appendix 'A? to this
lettar.

S5e Expecting a response.

Encl : As stated

b/ﬁ(/austlce PK Shyamsundar
Vice Chairman ‘ _
Central Admmlstratlue Trlbunal )
Bangatore Benc@ » L
Second Floor . : _ t/J\/hg>)’
Commercial Comglex ' (3)
Indiranagar ; Ol’ .

Bangalore - 568838

Copy to ¢ HQ@ SAC, IAF %“’éi’/ éQ\///

f




" The Hon'ble Court (CAT) ordered S8 SU to consider the petitioners for

Appendix m ‘n S‘%s\;]%z)( \ '\Po
26 e—exroLC
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1. 58 SU is establlshed for 05 Group 'C' and 57 Group 'D' civilians.

2. This unit was advxeed by H#adquarters Southern Air Command, Indian
Air Force ﬁo initiate immediate action for recruitment of 03 Group 'C'

and 50 GroPp e 01villans vide thelr letter No, SAC/7527/9/PC dated
01 Oct 94u

3. On 25;Nov 94, after receipt of the above quoted letter, Unit forwarded
requisitiop, allocating category wise vacancies for SC, ST, 08C and

'Ex-serVLCemen to Department of Employment and Training (General) - Bangalore

for sponsering candldates from Employment Exchange.
1

‘4. On 08 Oec 94 Employment Exchange, Bangalore Forwarded a list of
5C, 5T and Genaral Eategory candldates for 1nterv1ew.

3

5. Interuldw letters were sent to the sponsored candidates on 18 Dec 94
and they mere asked to appear for interview on 10 Jan 95. '

6. 212 c%ndldates appeared For 1nterv1ew out oF 410 called for 1nterv1em
for flllxng 37 vacancies-(i.e. SC, ST and General categery). Candidates
appeared were interviewed on 10, 11&gnd 12 Jan 95 and 89 candidates wers
salected- agalnst 37 Group 'D' posts,

4

7._ Shri Neelmegan and 26 others, who worked as Casual labourers in Air
Force Statfion Jalahalli, filed a eivil petition 148/95 for their absorption
inte Air Force and prayed for on Interim Stay. Unit could not recr@iit the
selected candldates as the Hon'ble Court (Central Administrative Tribunal)
granted Interlm Stay. Subsequently the Court passed the verdict saying
that 58 SU; would not bear any responsibility for appointment of ths

petltloners and Air Headquarters should take a deczslon wlthln Six months
in this connectlon..

8. Furthér Shr1 Ramaiah and 03, others filed a contenpt patltlon 16/95.

appoxntmenp according to procedures All the four candidates were 1nteru1eme
as per Court's Grder.on 15 May 95,
\ 4
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ALr Force Staticn

Jalehalld ¥“est
P _-Bangalore«-‘!ﬁ
v . \ |
J'AL/‘!E]EZ 252 - 245/PC N @} Jul 92
o .
sﬁ'm;ec:m simon |
Adwvociate
C=5§ Bripcd C Tiaks .
54/@;0% Tiain Loxd
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7] 14 Regeranon 1s°mede to yaur le‘&tcr dated 10 Jun 924

2, 1itis in“imted that this 3t on s already
sppointal 15 Anti Malaria Lascars (Casual Labwrers)
o 16 %&m Q2 &m one AM Lascer 021 17 Jun 92. o

. B Aza nens "as Lhe abscrp‘cim ci’ the personnel mentioned
in yair etter unler reference in the Grauwp 'Df Postsy
thelr locoos will de considered o5 and when Gp DY -
vacanci» & oo “elcasea by higim- aughorz.ties. '

Yours fai‘hbmlly','

(g

CGO

Gi/c ivilef

for z\OC -

Copy to o~ |
Ha Treiadng ©omend IAF (5C) -~  for information

S U ST, - e

Air W, Voyu Zavon . -~ for inforamation:
Rew Dcil ' : |

}
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DPQ.;,-—-HQSAC"‘

INFO58Y == AF STN JALAHALLI

BT

UNe P(‘/43Q r£8/21 STOP

FOR SPSO/CPSO FROMDOPC PD CQNTE’ : ]
\OA 0+N0232 T0244/51 FILED BY SiR| RAMATAH

& STN JALAHALLIAND TWOOTHERS ANDAF STN
JHL/C 9407 T/Qmi-n_ﬁ
HQO TC A+CMA HQ SAC! A
3 GRAWP D POSTS NON AVAILABI LI
ISSUED BYAGSS BQAN?HVIDE LETTER.
14 SEP 94 |5 INPROGRESS *BY HQ SA
Tocor\smwrmsesﬂ@m -5,. TEON

ZFOR

JWGEMENT DATED 10

7
DD 1809

21808 VBBY £S5

21802 CBTA 0550

v

DIRECTED BY HONSBLE

AF STN JALAHALLY TO
JHIS HQ BEPOSTED OF'LATEST POSITIONPD ///

)
!
|

3

o J.P‘r,'iﬁ.,“ SERICR 0N

mpntsca I

BED PROCEDURE AS
CAT. IN PARA SEVEN AND E IGHT OF THE::
K1 ivoa N 232 70244/91 po H TC/

FNEORMONBLERCAT:

FoAB

ANDORS Vs~ a0C
JALAHALLJLETTER
BE4ADDRESSED TOAIR MO ANDCOPYTO =
"D°56 SU PD RECRITITNENT, ACTIO TO FIL L yp
TYCERTIFICATE FOR WHICH WAS
15973/REL/0RG 4(CW) DATED
C/58 U AREZRTOIRED
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BﬂNGALORE BENCH
. LR K N A

. NPPLICATION NOS

e vt STme T2

. u P. ND (S).

-
-

Nppllcant (s)

Shri Ramaiah & 12 Ors
To :

R
2.
3.
s
5.
6.

12.

13.
(s1

Shei
Shri

Snri
Shri
Shri
Shri
Shri
Snri
-Shri
Shri
Shei
Shr{

Shrl
Nos,

namaiaﬁ_

P. Lou}dunathan
P. Rav{
Kempagangaiah
V. Channaieh
V. Jayapal

S. Jeevagan
0. Kumar |
D. Raju
Huniraju

K. Vasudevan
8. Ramafgh

P. Raj.
1 to 13 -

TRIBUNAL C??D
AN\EXUREA

Commercial Complex(BDm)
Indiranagar

Bangalore - 560 038

Peted ’30JUL1991
232 to 244 /91(?)
/

Respondent (s

v/e The Air Officer Commanding, ARir Force
" Station, Jalahalli Bangalore & 2 Ors

16. .

17.

18,

" €/o Shri C.N, Bhakthavataalu ‘ ‘
ARdvocate, No. 28, Raja Snow Bulding, Seshadripuram, Oangalore «20’

Subject

s

Shri C.N, Bhakthavataalu
Advocate

No. 28, Resje Snou Buildings
Saahadripuram

Bangalore = 560 020

The Air Officer Commanding

Kir Force Stetion
Jalahalli
Bangalore - 560 015

The Air Officer Commending~in-Chie

Hesdquerters Treining Cnmmand.IAF:

Hebbal
Bangalore - 560 024

The Joint Directoy of Personnel
(Civilians) (JBPCS

Air Headquarters

Vayuy Bhavan

Neu Delhi - 110 011

Shri M, Vasudeve Rao :

Central Govt. Stng Counsel

High Court Building

Bangalore - S60 001 D

: SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith s eopy of the ORDER/S&/

MWMEKB*!RRR#Fpassed by this Tribunal in the above said

application (s) on

10-7-91

S R

+ ey o e Attt -

i
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. o BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
' ' BANGALORE BENCH 3 BANGALORE

) DATED THIS THE TENTH DAY OF JULY 1991

i

Preasent 2 Hon'ble Shri Syed Fazlulla Razvi sen Member (J)V

Hon'ble Shri S, Gurusankaran eoe Member (A)

| APPLICATIONS NO.232 TO 244/91
1. Ramaiah, v

S/on of Rudrapps,
Rged 27 years.

2, é. Lourdunathan,
§on of Puttsiah,
Aged 21 years.,

3. P. Ravi,
S/o Puttaieh,
Agad 26 years.

I

| |

i : 4, kampagangaiah,
f Son of Mallaish,
{ Aged 31 years.

! A _B. Vo Channaiahﬁ///
? S/o Chennaiah,
b Aged 28 years.

) ’ 6. V. Jayapal,
. /o Velu,
il Aged 28 years.

7. S Jsevagan,
S/o Shanmugam,
Aged 28 years,
|

8. po Kumar,

S/o Devarajan,
Aged 30 years.
1 N
9, D. Raju,

S/o Dhanapal,

Aged 29 years,

l

ﬂuniraju,

r!‘lajor.

iK. Vasudevan,

S/o Kuppuswamy,

‘Aged 29 years. eee Applicants
1 .




12. B, Rameish, | | A » _

Aged 28 ysaers, v// EA
13. P. Rajs, |

1. The Adr Officer Commanding, o i
2. The Air Officer Commeingin in Chief,

3. The Joint Director of@Peraonncl,

Jen

<\

S/o Bylaish,

S/o Padavattan,
_Aged 29 years. ‘ o ess Applicants

Addresses of the epplicaents 1 to 13
is that of their Advocates Sri D,
Lealskrishnan and C.N, Bhaktavatsalu,
No.28, Raja Snow Buildings, S c.Road,
Bangalore-560 020.

(shri C.N. Bhakthavatsalu coes Advogatc)-

Ve

Air Force Station, ‘
Jalahalll, : i
Bangalore=15, !

Headgquartere Training Cogmand,
Headquarters, Hebbal,
Bangalore-560 024.

(Civiliens), Air Headquartars,

Ministry of Defsnce,

VYayu Bhavan, P :

New Delhi = 110 011.° ‘ - eees Respondents

(Shri M.2Vasudeva Rao ... Advocats)

This application having come up for orders before this

Tribunal today, Hon'ble Sbri Syed Fazlulle Razvi, Member (3), made

the followings
0 RDER

Ths 13 applicents above named have filed thise applications

1

saeking the same relief based on avermants common to all of them. B

¥he reliefs sought are thcsa: L L

: E

"a) declare that the applicants herein)ars entitled to i
be absorbed against Group D posts in the lst res-
pondent Establishment as per Drdar No. AIRGHG/

20513/454/53*--11 dated 15,12, 1989 (Annexura £)




i@

\b @
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passed by the third respondsnt; and

b){ quash the orders of terminations dated 15+12.90
(Annexures C-1 to C-13) and Order their rein-
statement retrospectively from 16.12.1990 with
continuity'of service, back salary and all othar
consequentiel benafits;

c)| direct the respondents to absorb the applicants
lgaiﬁst the-regulasr Group B posts as per the
order dated 15.12,1989 (Annexure E passed by the
third respondent with all consequential benefits,

d)| award costs and grant such ecther relief/s as this
Hon'ble Tribunal deems ft fit to grant in the

fects and circumstances of this case.

2, The case of the applicants, briefly put, is thie -

fho Ragional Employment Exchange with whom the apﬁlicants
hqd régisturpd themselves for appointment against suitable
vaCsn%ies had sponscred their names for being appointed as
Anti %alaria Lascara:(ALm for short) in the establishment
of the lst respondent in the scsle of s,750-940 plus ;11
allowances admissible to the Central Governmentvsmploydes;
The applicents were called for interview by the first res—
pundeTt and accordingly the applicants asppeared for intervisw
and tgey ware selected for appointment as AfiLs aﬁd'warn giveﬁ

appoi?tment orders as per Annexures A=l to A-13; that the

[REISRUIIENIPUINURYHRSTIIGY | PRIRSY - ISR, T
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)

that ‘the 1st respondent alsc issued tirmination orders

-»4-

as per Annedures C-1 to C=13; that the 1st respondent had

. also issusd service certificates as per Annexures D=1 to

D-133 that inspite of repeated repressntations and personal

approaches, the lst respondﬁnt did not take any steps to

absorb these applicants against Group O posts released bj

the third respondent by order dated 15.12,1989 as per

Annexure £; that in A No,339 to 347/90 and A Nos.604 'tb 611/90
disposed of by this Tribunél persons similarly placed like

the applicants had approached this Tribunal and this Tribunal

granted the relief to regularise theis against Group O posts

that the copies of those ordars are atAnnexures F and Gj

that the applicants hsrnin; being similérly placed like the
applicants in thé othsf two casss disposed of by this Tribunal
and when vacancies in Group D posts still exist in the estab-
lishment of the first raspondent there is no justification
whatsoever for the 1lst respondant nb£ according gﬁe same
benefits awarded to the applicdnts in those two cases. Hance

this application,

3. The raspondents, resisting the applicatioa, have by way
of their raply contended that the previous orders passad by
this Tribunal in the cases refarréd to by the appliCants at
Annexure F and G as'wail as thé-order passed by the 3rd res=-
pondent as per Annexurn E are not at alljapplicabla to the
present applicants and they are not similarly piacéd‘lkfe the
spplicants in those two cases. The respondents on tBevbasis
of the pleas put forth in the.reply contend that the epplicants

are not entitled to any of the reliefs sought,

Sl .




L

4, woihavo haard the lsarned counsel appearing for the
parties and examined the contentions urged in the light of

the material on record.

S. On a carsful perusal of ths pleadings and the.ennoxures
;iled bj the applicants it is manifest that the spplicants
herein Jere appointed temporarily as casual workers upto
15.12.1590 ie., during the seasonal period on daily wages,
The appointment orders produced at Annexures A=l to A-13

show 4in anietahable terms that the appointment is a@s casual
worker (;ML seasonal) on daily wagee and that the services
will be terminated with effect from 15,12,1990 and accordingly
after thes sseson was over these applicants wers terminasted
from service with effect from 15,12.1990. The learned counsel
for the applicants submitted that the case of the applicants

is similar to the case of the applicants in A Nos,22 to 27/91

vhich wa$¢ disposed of by us on 7,3,1991., He fairly conceded

" thet the applicants are not similarly plsced like the applicants

in the cases disposed of as per Annexures F and G that is the

cases disposed of by this Tribunsl in A No,339 to 347/90 (vide
Annexure F) and A Nos. 604 to 611/90 (vide Annaxure G). He
urgéd that the case of the applicants herein being similar to

the case of the applicants in A No,22 te 27/91 disposed of by

PN'§E§: order dated 7,3,1991 the present ' applications xum be also

{spgoged of by giving similar directions as given in A No,22 to

- —

——— =
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' as per orderc at Annexures A-1 to A-13, they.may have to be

sbsorbed in the future vécancies without recourse to the

Employment Exchange.

6 Srilm. Vasudeve Reo for the respondents did not Qispute
that fact that the appliéants herein are s?milarly placed like
the applicants in A No.22 to 27/91, which wgrc’dispo;aa of by
us by order dated 7.3.1991. He further submﬂttod'thatvin vieu
of the decision in A No.2i to 27/91 he leaves the matter to
the Tribunal to pass appropriate orders in thie application,

whigh the Tribunal may deem fit,

7. While considaring tﬁs claim of the applicants in A Np,22
to 27/91 we had examined;in detail the applicability of‘tha'
Government order dated 15.12,1969 produced at Annexure E in
the present application:;t'had held thét thﬁ said Government -
order dated 15,12,1589 wagld be appiicabla only to those AMLs

<

who were rendered surplus in thes year 1585 and whose services

had besn terminated during the year 1988, Like the applicants

herein, the applicants in A No,22 to 27/91 were also sppointed

on daily wages and their services were also terminated with

effect from 15,12,1990, Thus we find that though the applicants

cannot equste themselves with the applicants in the cases the
copies of which orders are producad'ét Annexures f and G as

claimed by the applicants, the case of the applicants herein

~mEm is similar and on all foure with the cese of.the applicants

\

in A No,22 tc 27/91, as now contended by the learned counsel

" for the applicents. In our opinion similar directions as given

£

1




I : : I

in ke Ai No.22 t8 27/91 is required to be given in this
8 ,

case alsor We are in agreement also with the contention

put forth?foé the applicante by their learned counsel that
sfnca the| applicants hed already been sponcored by the Employ=
menf Exchange when they came to be sppointed as per appoint-
ment order at Annexures A=l to A-13 they nsed not be sponsored

again by the Employment Exchange for ebsorbing them in future

vecancies|{to Group D poste,

8. For the above ressons,. thess applications are allowed

to the extenf indicated above and we direct the respondents

to consider the casss of the applicants for absorption in the

‘.Sd’_ : | . ,S(! -
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' BANGALORE BENCH

NAL et veie

' lf S | | - Secand Floor, .

| R L : : - Commercial Complex,

4 ® ' c o Indiranagar, - :
| - " - .- BAGAL®RE - 560 038
Contempt Petition No.149 to 152 of 1996 i . ... | :
Zentenet Jetition Ro: 110 te 192 o499 Barety 3 g g7
AGPLICATIQN NO. 232,233,236 to 244 of 1991. '
APPDIéANT(s) : Sri.Ramaiah and others.,

',V/$°r;

RESPONDENTS  : Air Commodore P.F.S.Kahlon,Adir Officer Cemmanding,
' IAF Stat;‘.on,_Jalahalli Nes_t‘.‘Bangalore & Others. N

YTOO ' . ',

le Sri.D.Deelakrishnan,Advocate,
G-5, Brigade Links,54/1, .
- First Main,Seshadripuram, : . N
' Bangalore-5600020. -

2. sri.S.Ghallaish,Addl.Central Govt.
- Standing Counsel,No.40, MICO Layout,

Attiguppe,Bangalore-560040, _
kit m e . /,
A
S_Ubfiect:-vl;?or"wé’r:’ing'_cf" copies of the Orders passed by -
. Central Administrative Tribunal,Bangalore-33.
- | =X=X=X=— C o
L S A cory of the Order/Stay Order/Interim Oeder,. -
_- passec‘!' by this 'T:'ibﬁnal' in the above stated applicatio(s)
' is‘enclosed for information énd'fufthe'r_' necessary action.
The Order was pronounced on _ First January, 1997.
i o _ | fay Y giist'rar
' _ v L - Judicia Branches.




4 In the Central Administrative Tribunal
“ ! : ‘ N ) ) ; R
| Bangalore Bench
| Bangalore
| T
% f‘
: : | | 232, 233, 236 & 244/91
| ' ApDIiCALiON NO...orn O 148 £0 152/36g in DR 3% 255
! .
f ORDER SHEET (Contd.)
" Date Office Notes Orders of Tribunal
: 5 '
|
DAY 'fucy\m (M)
x 01.01.97
: Flying Officer Shri Ashok Kumar present
;- andfmékﬁea available a copy of the appointment.
) W order in favour of Petitioner No.3, who alone . .
z ; _ :
i | Was found fit to be appointed and others,
Em_:,h considerad, were not found suitable. -
i is copy of the order is in compligrica with
' e order made earlier in the Original Appli-: .
A a’tion. That being so, proceedings are
;j #“| dropped, e
S <4
! m (a) ve
; TRUE COPY
E |9
: ctiop /O JC&'B CI”/
! Central Admini§trative Tribunal »
‘ Bangalore Bench
i Bangalore
|
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